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UNSTARRED QUESTION No. 1807 
TO BE ANSWERED ON: 17.03.2022 

 
Vapour recovery system at petrol pumps 

 
1807.  SHRI VAIKO: 
 
Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be pleased to 
state: 
 
(a) whether Southern Bench of the National Green Tribunal (NGT) has directed the State and 

Central Pollution Control Boards to make it mandatory for new petroleum outlets to 
obtain consent to establish and consent to operate, if so, the details thereof; 

(b) whether the NGT also directed the retail petroleum outlets, irrespective of their turnover, 
to install the vapour recovery system within six months, for the protection of the 
environment;  

(c) whether petroleum outlets in various States have complied with the direction of the NGT 
to obtain consent within the time limit; and 

(d) ) if not, action taken for non compliance and the details thereof? 
 
 

 
ANSWER 

MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE  
(SHRI ASHWINI KUMAR CHOUBEY) 

 
(a) to (d) 
The Hon’ble National Green Tribunal (NGT), vide Judgement dated 23.12.2021in Original 
Application No. 138 of 2020(SZ)in the matter of V B R Menon vs. Chief Secretary to 
Government of Tamilnadu directed the following: 
 
(i) All the Retail Petroleum Outlets which are located in cities having more than 10 Lakh 

population should have installed the Vapour Recovery System (VRS) mechanism which 
are having turnover of more than 300 KL/Month and above, as insisted by the Central 
Pollution Control Board (CPCB) in consultation with the Ministry of Petroleum and 
Natural Gas as per circular dated 12.12.2016. If any of the Retail Petroleum Outlets had 
not installed the same within the time frame fixed by the CPCB or extended by the 
Hon’ble Apex Court in this regard, then CPCB is directed to take appropriate action 
against those petroleum outlets/storage depot which have not complied with the same by 
imposing environmental compensation as directed by the Principal Bench of National 
Green Tribunal, New Delhi in O.A. No.147 of 2016 (Aditya N. Prasad &Ors. Vs. Union 
of India &Ors.). 

 
(ii) As regards the new petroleum outlets of Stage 1 and Stage 2 (having 100 KL/Month to 

300 KL/Month) and for Stage 1A (Storage depots) are concerned, the same will have to 



be installed within the extended time fixed by the CPCB both by public sector 
undertaking and private sector undertaking and if there is any violation found, then they 
are directed to take appropriate action for such violation as directed by the Principal 
Bench of National Green Tribunal, New Delhi in O.A. No.147 of 2016 (Aditya N. Prasad 
&Ors. Vs. Union of India &Ors.).  

 
(iii) The CPCB as well as the State Pollution Control Boards (SPCBs) are directed to issue 

direction under Section 5 of the Environment (Protection) Act, 1986 and Section 18 of 
the Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and 
Control of Pollution) Act, 1981 to make it mandatory to obtain Consent to Establish and 
Consent to Operate for new petroleum outlets to be established in future and even to 
those which are under the preparation of establishment, but not started construction as 
has been done by the State Pollution Control Board, Kerala and such a direction should 
be issued within a period of 3 (Three) months and till then, all the new Retail Petroleum 
Outlets are directed to apply for Consent to Establish and Consent to Operate before its 
establishment. 

 
(iv) Also direct all the existing Retail Petroleum Outlets irrespective of its turnover to obtain 

Consent to Operate for the existing outlets within a period of 6 (Six) Months. If it is not 
obtained, then the concerned State Pollution Control Board is directed to take appropriate 
action against such petrol pumps in accordance with law. 

 
However, the Hon’ble Supreme Court of India in Civil Appeal No(s). 421/2022 in the matter 
of M/s Indian Oil Corporation Limited vs. V.B.R Menon&Ors.dated 28.01.2022, has stayed 
the directions issued by the Hon'ble National Green Tribunal (SZ) in OA no. 138 of 2020 
vide order dated 23.12.2021 (A copy of Order is annexed at Annexure-I). The excerpt of the 
order is reproduced below: 
 
“…Meanwhile, the directions issued vide impugned order of the National Green Tribunal 
dated 23.12.2021 shall remain stayed provided the petitioner complies with the directions 
issued by the Central Pollution Control Board (CPCB) dated 04.06.2021 prescribing fresh 
timeline for completion of installation of Vapour Recovery Devises (VRD)….” 
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